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OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HEADQUARTERS)
TIS HAZARI COURT: DELHI ‘

No. L/£355 ~ €)fii /JOTP/Gaz./2023 oateqoeim the Q Q MQR
\./' ' I

As directed copy of letter no. DJA/Trg./JO-14/WS/P&PE/1687/2023/1837 dated 19.04.23 received
from the Delhi Judicial Academy, Dwarka, New Delhi, forwarded for information and necessary action to :-

.t....

Ms. Nisha Saxena, District Judge (Comm. Court), Central District, Tis Hazari Courts, Delhi.
Ms. Neha Gupta Singh, PM JJB -II, Central District, Tis Hazari Courts, Delhi
The PS to Lci. Principal District & Sessions Judge (HQs), Delhi.
The Branch In-charge, Facilitation Centre, Tis Hazari Court, Delhi.

. The Website Committee, English/Hindi, Tis Hazari Court, Delhi.
’ . The LAYERS for uploading the same.
7. The Branch In-charge, Pool Car Section, Tis Hazri Courts, Delhi.

( J
District Judge (Commercial Court)-07

Officer In-charge Judicial Branch, Central
for Principal District & Sessions Judge(HQs)

Tis Hazari Court, Delhi.



Nomination List of
Workshop on Professional & Personal Excellence (Optional)

for Mixed Group ofDHJS & DJS Officers
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Annexure 'A'

Sl.
No. Name of Officer Present Postin No Cm” Police

g District
Place of
POSting

Nislia Saxena
DHJS

District Judge (Commercial Court) 4 Central THCl\J Preeti Agrawal Gupta District Judge (Commercial Court) 5 South-East SaketU3 Sanjay Jindal Judge, Family Court North Rohini-(> Pooran Cliand ASJ (POCSO) 1 South-East SaketLJ: Sugandha Aggarwal Joint Registrar (Judicial) DHCC7\ Surya Malik Grover ASJ (Special Fast Track Court) South-East Saket\l Priya Mahendra Joint Registrar (Judicial) DHCO0 Monika Sarolia POLC l\J Rouse AvenU6© Purva Sareen ADJ ,_. South 7 Saket-_ L‘ Chelna Singh ADJ (R South-East Saket I
lDJSll Roliit Gulia CMM North-West Rohinil2 Deepti DC\'6Sl‘l SCJ-cum-RC South-East Saketl3 Neha Gupta Singh Principal Magistrate, JJB-Il Central Ferozsliah

Kotla14
l5

Rakesli Kumar-II JSCC-cum-ASCJ-cum-GJ
ACJ-cum-CCJ-cum-ARC

North
North

Rohini
Rohini16 Anuradlia Jindal Full Time Secretary, DLSA South-West DwarkaI7

l8
Renu Chaudliary
Dev Cliaudhaq

MM (Mahila Court)
MM \1>-

North-East
Shahdara

KKD
KKDl9 Ms. Anishi Parwal MM (Mahila Court) I\J North-East KKD20 Ms. Aishwarva Singh Kashy

Niliarilca Kumar Sliarma

all MM (Mahila Court) O) Shahdara KKD


